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Notes of th Registry 	Date 	 Order, of the nbunal 
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1 kL5 	1 	 5.02.2013 	On the request of Mrs.U.DUttO, learned 

C )unsel for the petitioner rnttr is adjourned to 

t.L'71t fl(2) T 	r 	 • 	0 '.03.2013. 	 • 
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g 	 732013 	MrM Chanda . learned counsel for 
f 	 the applicant is present 

Ala List the matter on 223 2013 
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22.03.2013 	Mr.M.Chanda, learned counsel for 

petitioner and Mr. Kankan Das, learned 

Addl.C.G.S.C. for the respondents are present. M l 

This is a Division Bench matter. Place it 

before the Division Bench on 05.04.2013. 

05.04.2013 	Mr. M.Chanda, learned 

/bb/ behalf of the petitioner submits that the respondents 

approached the Ho.n'ble High Court against the order of 

this Tribunal and the Hon'ble High Court has been 

pleased to stay the operation of the order of the HI 
• Tribunal. Accordirgly he prays for withdrawal of this 

	

petition Mr K.Dás, learned counsel appearing on behalf 	ItAll 

of the alleged contemners has no objection. 

Accordingly C.P is dismissed on withdrawal with 

liberty to file afresh. 

(Virendra Frra ur)-. 	(Manjula Das), 
Admjtr r 	 Judicial Member 
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judgment, 	but no action has been taken byherespondents for 

impLementation of the judgment and order dated 18 05 2012, passed 

by this Hon'bte Tnbunal in 0 A No 83 of 2009 

A copy of Ahe representation dated 25 05 2012 is 

enclosed as Annexure-'B' 

4 	That the humble applicant begs to state that already 08 months have 

elapsed since passing of the judgment passed by this Hon'ble Tribunal, 

but 	the 	alleged 	contemnors 	have 	not 	taken 	any 	action 	for 

implementation of the direction passed by this Hon'ble Tribunal on 

18 05 2012 

5 	That it is stated that the alleged contemnors have deliberately and 

willfully did not taken any action for implementation of the judgment 

and order dated 18 05 2012, passed in 0 A No 83/2009, which amount 

to contempt of court Therefore, the Hon'ble Tribunal be pleased to 

initiate the contempt proceeding under section 	17 of the Central 

Administrative Tribunal Act, 1985, against the alleged contemnor for 

willful violation of the order dated 18 05 2012 in 0 A 	No 	83/2009 of 

this Hon'ble Tribunal and further be pleased to impose punishment 

upon the alleged contemnors, in accordance with law 

6 	That this application is made bonafide and for the ends of justice 

Under the facts and circumstances stated 

above, the Hon'ble Tribunal be pleased to 

initiate contempt proceeding under. Section 

17 of ,  the Central Administrative Tribunals 

Act, I985, against the alleged contemnors 

for wilLful non compliance of thejudgment 

and order dated 18 05 2012, passed in 0 A 

No 	83 of 2009, and be pleased to impose 

punishment upon the alleged contemnors in 

accordance with law and further be pleased 

to pass any other order or orders as deem fit 

and proper by the Hon'ble Court 

And for this act of kindness, your applicant as in duty bound, shall ever pray.  
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Sub iudgmen 
and order dated l8O5 2012 passed O No 83 of2009 

Choudhury Vs- Uni of India), Implementhtion of, 

Most i 
espectfu]Jy I would like to draw your kind attention on the subj ct cited 

iove and rther beg to state that I had approached the Hon'ble Central Adminstratjve 
una1 through 0 A No 83/2009, praying for a dirécon to the authon to hol review c 
to Consider my promotion to the cadre of Are1 Organizer, ignoring the dowad

ed tfll 

COnimunicated ACR and further for a direction for my promotion to the cadreof Area 
Ui gdnizer with all consequenLiJ benefit at least from the date of pi omotlon of 

m Junior Sush!a Sharma Fhe Hon ble Tribunal on 18 05 1 2012 after Considering mateials on ord and after hearing the Counsels of the 
parties pleased to allow the OA No 8/2oog ih a direction 

to the authorities to hold the review DPC to consider my promotio to the 
i 
e of Ai ea Organizer, ignoring the downgraded uncommunicated ACR 

4itn all l4Isequent1aj benefits 

I am enclosing a copy of the Judent and order dated 18 05 2012 passed 
in9 A No of 2009, which is self detailed for your ,  perusal and necessaly action fo early IL Lementatlon of the direction of the Hon'ble Tribunal 

uO As stated above 

Yours' fai ully 
- 

2.L h1 	. .... . - 	 ' fntradmrntrcflfembuflq 	
Jt Area OrganizerJss 

VilJ- Santipur, Ward Nb 5, 
13 	Near, Hindi High Scnool, 

qo 
k 

Dist Kami up, Assam 10 

Secretary, Minlstiy of Home Affair 	th Block, New Delhi- 110001 
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